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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

AT HYDERABAD

0.h.No, 1052/94 Date of Orders: 2,5.,97
BETHEEN :

G.V.Venkateswarlu- ‘ s &pplicant.

AND

1, The Chief Fost Master General,
A.p.Circle, (rep., Union of India),

2. The Supdt. of Post Offices,
Amalapuram Division,
Amalapuram - 533 201,

~  The.dgst. Supdt., of Post Offices,
Kothapeta - 533-2233°""
m-emmandants,

Counsel for the Applicant .« Mr,C.Suryanarayana
Counsel for the Respondents .+ Mr,K.,Bhaskara Rao
CORAM:

HON'B:.E SHRI R, RAVGARAJAN : MEMBER (ADMN,)

HON'BIE SHRI B.S, JAI PARAMESHWAR : MEMBER (JUDLi,)

- e —

X)Oral order as per Hon'ble Shri R.Rangarajan, Member (Adm,} X

Heard Mr,C.Suryanarayana, learned counsel for the

applicant. None for the respondents,

2. This OA is filed for the following reliefis:-

To call for the records relating to the impugned

terminstion notice (A-3) issued under 2nd respondent's memo

A g

- T ° ~2 -4 wmash the same declaring at the
same time that Rule 6 of P&T EDAs (Conduct & Serviceys ivaa.—
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1964 is arbitrary and violative of the principles of natural

juStice

and the notification (A-2)} issued under 2nd respondent's

memo No,B-25/100 dt, 18,4,94 calling for applications for

provisional sppointment for EDBPM post of Pegatlapalli is

calculated to violate the principie that one adhoc or

provisional appointment cannot be replaced by another and

fience 1t 15 i1ileyal,
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The learned counsel for the applicant submitted that

had been reinstated in the post of EDBPM, Pedgatlapalli,

~

. - lmd e mrrmsmm rmndbad_anAd hansa

view of the above the OA has become infructuous,

In view of the above submission the OA is dismissed
infructuous, NO costs,

e o

( R,RANGARAJAN )
Merber {(Adm, )

Bated; oand May, 1997

{ Dictated in Open Court ) : ﬂg&{
- 1 /)._C") .

D e 7 O34




<

t 3 3

Copy to:_
1, The Chief Post Master General, A.P, citcle, (rep.

Union of India), Hyd,
2. The Supdt of Post Offices, Amalapuram Division, Ampt.

Kothapet..8undt of Post Offices, Kothapeta Sub Division,
4, One copy to Sri, C.Suryanarayana, a8avouc-.-. _
o - -~ =i _ K.Bhaskara Rao, Addl. CGSC, CAT, Hyd.-”
6. One copy to Beputy Registraiia,, _
7. One copy to spare,

Rsm/-
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IN THE CENLRAL AD INISTRATIVE TRIBUNAL
HYLERAEBLED BENCH AT HY CERABAL
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Dateds ?/ r.fl 997

UKL R/ JUDGMENT

.
M-i‘i- Eig;"lu/cof—;. O,
\ T

-
T ~ .

G0, 105
T‘.A.No. o —Lw_._p_.\)

Admitted and Interim directions
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No order as to cQsts

F7r g wlawor
Cantra] Administrativa Teibuga!

s (DESPETCH

TOJuNme

famar wods
HYBBRABAD BENCH

| -




WKappot

&

-IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH
AT HYDERABAD

My A NO 378/97 in

O.,A.No, 1052/94 Date of Order: 2,35.97
BETHEEN :

G.V.Venkapeswarlu .. Bpplicant,

AND |

1, The Chief Post Master General,
A.P.Circle, (rep, Bnion of Indiab,
Hyderabad-1,

2, The Supdt. of Post Offices,
* Amalapuram Division,
Amalapuram - 533 201,

3, Tae Asst, Supdt, of Fost Offices,
Kothapeta Sub Division,

Kothapeta - 533 223, .» Respondents,
Cownsel for the Applicant ..-Mr.C.Suryanarayana
Eounsel for the Respondents .. Mr,K.,Bhaskara Rao
CORAM;

HON'BLE SHRI R.RANGARAJAN : MEMBER (DMY,)

HON'BLE SHRI B.S. JAI PARAMESHWAR : MEMBER (JUDL,)

Heard Ar,C,Suryanarayana, learned counsel for the
applicant and nome for the respondents
2. It ‘is stated =
now i “
o g Tt that the regular incumbent who kas (.
&9n_certain charges was exonerated, Hence he
has b
een posted back to original post as EDBPM Pedagatlapal 1j
- ‘ l

B.O. X
In view of the above the leamed counsel for the

-

applicant submitted th(at Bﬂ&as to v
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acate the chair, In
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that view he further submitted that the 0A itself Lbecome

infructuous,

3. But the learned counsel for the applicant submits that
in view of DG P&T letter No, 43-4/77-Pen, dt, 18,5. 79 éh
applicant has tO be kept on the waiting list for absorption
as he had completed morefthan 3 years of service as EDBPM, He

{
has filed a representation in this connection dt, 4.2.97 (A-2

.- Tim s s dmmkaAd Wy dmvrmianeAd oTrder No.

B10/74, dt, 12.3.97 (A-3), The applicant now submits that a
direction may be given in this MA to register his name in

accordance with the DG P&T letters referred to above,

4, The prayer in this OA camnot be related to the prayer
in the direction petition., If the applicant is geimg=terie
aggrieved by the impugned letter dt. 12,3,97 the proper course
7 left to him is to file a fresh OA impugning the letter dt,
12.3.97, If such afOA wiik—e filed the rights will be adjudi

cated on the grounds made in that OA,

5. In view of what is stated above there is no need to giwe
any direction in this petition. Hence the petition is dismissed,
However liberty 1s ¢given to the applicant to file a fresh Oa

as indicated above,

6, MA is dismissed, No costs,

MNS—G

( R,RANGARATAN )
Benber (Admn, )

SSHWAK )
(Judl, )

%My Dated : 2nd_May, 1997
(Dictated in Opeljl Court ) %?Wﬂ‘v" ST
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Copy tos-

1. The chief Post Master General, A.P.Circle, (rep. Union
of India); HYd. .

2., The Suvdt of Post Offices, Amalapuram Divisionp
Amalapuram,

3. The Asst. Supdt of Post Offices, Kothapeta Sub Division,
Kothapeta,

~~~ roov tn Sri., C.Surayanaryana, advocate, CAT, Hyd.

5. One copy to Sri. Keouwo...
T ] ~nec., CAT, Hyd.

6, One copy to spare, -

Rsm/~
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